TR &, §.ue.- 33004/99 REGD. No. D. L.-33004/99

The Gazette of India

1.5, -UH.T.-31.-20062026-273674
CG-M H-E-20062026-273674

ETETIOT
EXTRAORDINARY
AT | —gve 3—I9-TvE (i)
PART I1—Section 3—Sub-section (ii)

grfee ¥ THfAT
PUBLISHED BY AUTHORITY

. 3121] TS FaeehY, SRS, S 19, 2026/53%5 29, 1948
No. 3121] NEW DELHI, FRIDAY, JUNE 19, 2026/JYAISTHA 29, 1948

X HATEH

(FET )

g

e, 17 9, 2026
& ("erre) e 2008 Fi a=T 20A % T8

FT.3M. 3244(31).— Fral T TLHIL, 7 I ATATHTH, 1989 (1989 FT 24), U I (HeTd) AT
2008 (2008 =T 11) (R =8H THF TETd I ATATHAT FT 74T 8) FT =T 20 ‘T F @2 (1) T T&
AIRAT T AT F3d g0, T THTETT &l ST o TETT 0l Al TS & (o0, ag g, et "terg fGar
TEH IUTEE AT | [T TAT 8, FRIg T5T & STeRd ST § “HAqTe-STena 4 qrea” i & 3

TSI o fASITEe, STTeAvT, Tae, oY T & forU srutferd g, UHT S F7 ST FT & smerd T =y
FAT g |

4505 G1/2026 )



2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

I W ¥ Rdag e A, TSI § 7 ATSEEAT & TH19E 6 arirg 7 9 57 & fiae, 3%
st o amT 209 T3 ST-9T2T (1) & e ITH TAS o o7 THT S % 1S9 3 TN % 9a 7
AT FT TR |

e AT ST, | TTiereRTdr srorta faere sfiy srfdrger srfdeerdy (¢) T8 .0, St weeTy

7 forfaa o BT ST i ok e SUafota T 3fiY @erd SITfersrTey serashdl &l SAhTd &9 & a7
farfer sraamiY & ATeaw | HATS AT ATHT TG FHAT A U ey o6 gaars w2 a7 U ST+ #:i7d *

TeTd TS e 2, e qers ITfasrTeT straewen T, Seer gTeT, AT AT el 7 STTd FT TR JT AT
T HAT |

3% arfafaad Y g 20 = ¥ IT-amT (2) F Al wery ATy gy G e #re s st
g |

T ATEGEAT F e AT ATAT S T TR i A o o777 =518 Suersy 37 Raag =atr g
AR ITIAFTE o ITAH FTATAT W IFRT LA 7T ST et 2 |

AT
HAETY TS o TR forer | 79 ¥ IR “arare-SemTmd 4t drsa” & o sfSia i ST arett s
T HLAAT AT IHF hgq wrerd foaw |

3. . ﬂ .

T (SR UIEIE ] /R AER JAFHH | T \9/231”: l@ﬁ'l{
T = q ERIGEIRCIE I GEES < 5
FATH JUTTAT @3R) | RIR)

fiz MiT=T g
ST MTO=E AT
TLIT MTU=E g
TSI ST €FRTT

Rwor gt g e

229 I 2.56 0.05

AT FITdF GATT
2 Mg [T TTad 102 I 0.35 0.12

38/2026 e | AT 102
3 Af=mgeg ATIOMF e I 0.34 0.03

ATISTATE GHT LT
(T T 7
FABTETE HEIE gL
4 79 103 | 0.06 0.03
RIREIR AR CIESCE LS
3

HETE A0 Trad aie 7

e " TEa
g AT Trad
ATCHTITH HTIOTF Trad
5 TETg AT Traq afaar | 105 | 2.90 0.13
EEIGECRETEEICIEY
AT ITEe M
7T Tad

6 EEREIECIERICIE 106 I 1.10 0.42




[T 1l—=ve 3(ii)]

HILT =T TSI AT

& ©/¢R AR | HUTEA
©/¢R IR ETEH T | T >
® ST AT qaT ¥ i
@3) | @4R)
FTTAT STTETET STTere
7 gf=q 9T ordhe 107 1.72 0.04
AATATE IATSTE T
8 I TAST qTEe ;Sﬁg 0.81 0.30
AT AT 109
9 FEAATATS T qTEIT o 2.08 0.06
HOTETE TITEIH q1E
10 ERIEIERIECRICE] 110 0.66 0.43
11 HEFHT 3 AT 111 1.61 0.34
12 IRCEEESIEEERICIE] 129 1.20 0.10
13 ATEATT FqET qTEA ;;fr 1.42 0.26
14 IESIEIFEIRRICEICE] ;_fﬁg 0.79 0.23
HEEIREEIEIRICE]
srf=et faramsi ardier 218
15 S N oy 2.06 0.10
AT HLATYT T
LT AT qTET G2 218
16 TS i 1.50 0.20
aréter Rt ey
EIRGIEE RG]
17 THYT ATATSH ITETT i;:r 0.80 0.08
18 mfz ';W'g é_P 217 454 0.01
IERIRERE R ICIC] 209
19 2.99 0.25
IEREIFAERIRER I e
SITHTATS ALY TTEe 209
20 HALTH HIAET qTEr o 0.64 0.03
TYATATS LT TTETT
ZIETE ATERT T
JHTETS ATCHTITH T
21 FATATE T A Y 208 1.60 0.30
5 AT FlTeh TTEreT
22 HETE g TTele. i)ﬁ? 0.77 0.04
23 T A T 2%7 0.64 0.03
24 IECERE R CEL g_:; 0.64 0.02
25 iz e fef g_fg 040 | 0.01
26 FETATATS TS TS ESI; 0.61 0.01




THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

*. BESIE] AT o3 WEWW T | e ;/_jrﬁ &
ERIET RhL s T oy @aT) | @I)
ATCAT ATAETT TTed
AT ST e
27 AT F A | 22 | 4.12 0.23
AT 9T /¢ 8
38.91 3.85
3 @) | RIR)
1 T ATIHAT ITET ;Sas | 1.22 0.01
2 HATIT Ferra arerer 108 I 081 0.02
3 AT T A ey ' '
4 Tt fager aréter ;2; | 0.62 0.02
5 P Pzt i Ser ;2; | 043 | 006
6 st forget aréter ;S; | 0.43 0.07
7 FATIAT FATH AT ;% I 2.00 0.23
8 Ty wirftE e ai% ! 128 | 0419
ESURRELEEE B
9 5 59 | 0.50 0.20
ESURRELEEE B
10 5 57 | 0.65 0.12
11 39/26 FATSEE | TST9T ATgad arere |
12 SATAATET IS TTErA |
13 AT A |
(3TH)
14 Harferedt JEhid sTHe 56 | 7.13 0.16
15 TAH FEA A |
16 ESURRELEEE B |
T
17 AT FITT AHA |
18 TATAT AT qTereT ;; | 1.49 0.16
19 EEEUIEAE LR ICIE] ﬁi; | 1.48 0.13
20 ikl 52 | 2.33 0.20
21 HATSIT TS T I ' '
22 AATZT TOAT TTErA |
23 AR FRTror ot 41 | 5.20 0.15
24 EERACC RS ICA] |




[$TRT [I—=vE 3(ii)] T T TSI © T 5

TR | ey ST | o/ [ER | "9TEd
F. g - AT W;‘iﬁ?i“?ifﬁ*f :;: IO | FF QAR CE]
FTH JUTTAY @aT) | @I)
25 graTaTs T e '
26 graaTer e o '
27 FEIAT THFATT T |
28 a1q e arder |
- 25.57 1.72
@IX) | @)
1 = g 246/1 | 1.24 0.10
35/2026 EIRE HISTHMET — il /
2 =5IrET GoTer e 246/2 | 1.26 0.09
- 2.50 0.19
@a=) | @®3R)
1 T G TErer 160 | 1.16 0.08
2 33126 ir' *j e < AT ey 22 | 0.85 0.12
3 &w T | 43 | 1.55 0.33
3.56 0.53
M gam) | @am)
70.54 6.29
AT
T ey | @am)

[®T. §. G197/MMR-JL 4th line/Damrun+3 VIgs/20A]
AT THT AT, T Tmaia At (fFato)

MINISTRY OF RAILWAYS
(Central Railway)
NOTIFICATION

Mumbai, the 17th June, 2026
Under clause 20A of the Railway (Amendment) Act 2008

S.0. 3244(E).— In exercise of the powers conferred by sub-section (1) of Section 20A of the Railways Act,
1989 (24 of 1989) (hereinafter referred to the Railway (Amendment) Act 2008 (11 of 2008), the Central Government,
after being satisfied that for the public purpose, the land, the brief description of which has been given in schedule
annexed hereto, is required for purpose of execution, maintenance, management and operation of Special Railway
Project, namely “Manmad-Jalgaon 4" Line” in the district of Jalgaon in the State of Maharashtra, hereby declares its
intention to acquire such land.

Any person interested in the said land may, within a period of thirty days from the date of publication of this
notification in the Official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose
under sub-section (1) of section 20D of the said Act.

Every such objection shall be made to the Competent Authority namely, Special Land Acquisition Officer
(1) UTPH, Jalgaon in writing and shall set out the grounds thereof, and the Competent Authority shall give the objector
the opportunity of being heard, either in person or by legal practitioner and may, after hearing such objections and after
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making such further enquiry, if any, as the Competent Authority thinks necessary, by order, either allow or disallow the
objections.

Any order made by the Competent Authority under sub-section (2) of section 20D of the said Act shall be final.

The land plans and other details of the land covered under this notification are available and can be inspected
by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE

Brief description of the land to be acquired with or without structures, falling within the Special Railway Project of
“Manmad-Jalgaon 4" Line” in the District Jalgaon in the State of Maharashtra.

Sr Land Village Name of Land A-I;g;aés Acquisition
* | Acquisition g Taluka Occupant/Landholder as | GatNo. | Tenure Area
No. Name per 7/12
Proposal No. per 7/12 Extract System (Ha.) (Ha)
Pintu Gopichand Dhangar
Mukesh Gopichand
Dhangar
1 Naresh Gopichand 299 | 256 0.05
Dhangar
Sajan Dharma Dhangar
Hiraman Dharma Dhangar
Dharma Kautik Dhangar
2 Gorakh Manik Rawate 1020?:UT | 0.35 0.12
3 Machhindra Manik Rawate | *°%CUT | 0.34 0.03
Baijabai Dharma Dhangar
(Rawate) others 7
Kamalabai Mahadu
Dhangar other 9
4 Sushila Pralhad Pawar 103 : 0.06 0.03
other 3
Mahadu Manik Rawate
other 7
. Nirmala Santosh Rawate
38/2026 Damrun Chalisgaon | njachhindra Manik Rawate
Atmaram Manik Rawate
5 Sahadu Manik Rawate 105 | 2.90 0.13
Vanita Vilas Deore
Kalpanabai Ananda Patil
Gorakh Manik Rawate
6 Vijay Babulal Patil 106 [ 1.10 0.42
Bharti Jagdish Jadhav
7 Sachin Pandit Patil 107 | 1.72 0.04
Latabai Devidas Patil
8 Popat LG Patil 109 0T | 0.81 0.30
Bajirao Raghunath Patil
9 Kalpanabai Ratan Patil 1090?:UT | 2.08 0.06
Supabai Dayaram Patil
10 Janabai Popat Patil 110 [ 0.66 0.43
11 Madhukar Ambu Patil 111 [ 1.61 0.34
12 Shivram Jamrao Patil 129 [ 1.20 0.10
13 Sainath Yashwant Patil 1280?:UT | 142 0.26
14 Jijabai Kashinath Patil 128 OUT | 0.79 0.23
Sushila Shivaji Patil Anil
Shivaji Patil 218 OUT
15 Sunil Shivaji Patil Archana OF I 2.06 0.10
Murlidhar Patil
Ashok Yuvraj Patil Suresh
16 Yuvraj Patil 2180?:UT | 1.50 0.20
Simantika Bapusaheb Patil
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Sr Land Village Name of Land A-I;Z;a:is Acquisition
© | Acquisition 9 Taluka Occupant/Landholder as | GatNo. | Tenure Area
No. Name per 7/12
Proposal No. per 7/12 Extract System (Ha,) (Ha)
17 Ramesh Nanaji Patil 2180?:UT | 0.80 0.08
Vandana Raosaheb Patil,
18 Yojanabai Sunil Patil 217 : 4.54 0.01
Vinayak Rupchand Patil, 209 OUT
19 Mirabai Vinayak Patil OF : 2.99 0.25
Shobhabai Murlidhar Patil,
Ghanshyam Murlidhar 209 OUT
20 Patil, Sapanabai Yogesh OF : 0.64 0.03
Patil
Thagubai Bhaskar Patil
,Pamabai Atmaram Patil,
21 Bebabai Vasant Borse and 208 | 1.60 0.30
5 others, Babulal Kautik
Patil
22 Mahadu Vedu Patil 207 OUT | 0.77 0.04
23 Dagdu Lahu Patil 207 OUT | 0.64 0.03
Jitendra Rajendra 207 OUT
24 Suryavanshi OF I 0.64 0.02
25 Ravindra Gl_rldhar 207 OUT | 040 0.01
Suryavanshi OF
26 Kalpanabai Sanjay Patil | 227 OUT | 0.61 0.01
Bharti Bhausaheb Patil,
Bhausaheb Ramdas Patil ,
27 Narayan Daulat Patil , 22 | 412 0.23
Dagdu Narayan Patil and 8
others
38.91 3.85
Total (Ha.) (Ha)
1 Bapu Abhiman Patil 108 out of [ 1.22 0.01
2 Manisha Prashant Patil [
3 Sadhana Naval Aamle 108 out of [ 0.81 0.02
4 Sanjay Vitthal Patil 108 out of [ 0.62 0.02
5 Vijay Vitthal Patil 108 out of | 0.43 0.06
6 Aananda Vitthal Patil 108 out of [ 0.43 0.07
7 Lalita Kailas Aamle 60 out of [ 2.00 0.23
8 Kailas Gopichand Aamle 60 out of [ 1.28 0.19
9 th(_ash Bhivasan Aamle 59 | 050 0.20
Patil
10 E;tt?lsh Bhivasan Aamle 57 | 065 0.12
11 Rajesh Sahebrao Patil [
12 Avinash Arjun Patil |
Vadala- . Vasant Ramdas Patil
13 39/26 Vadali Chalisgaon (Aamle) |
Mandakini Chandrakant 56 7.13 0.16
14 |
Aamle
15 Punam Vasan Aamle [
16 Ritesh Bhivsan Aamle Patil [
17 Sunita Sopan Aamle [
18 Ratnaprabha Sahebrao Patil | 53 out of [ 1.49 0.16
19 Annapurna Devidas Patil 53 out of [ 1.48 0.13
20 Sanjay Dinkar Patil |
21 Sambhaji Baliram Patil 52 | 2:33 0.20
22 Manohar Parbhat Patil [
23 Nagraj Hiraman Patil [
24 Sanjay Dinkar Patil 41 [ 5.20 0.15
25 Chayabai Chindha Patil |
|

26

Somnath Chindha Patil
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Sr Land Village Name of Land A-I;Z;a:is Acquisition
© | Acquisition 9 Taluka Occupant/Landholder as | GatNo. | Tenure Area
No. Name per 7/12
Proposal No. per 7/12 Extract System (Ha,) (Ha.)
27 Kalpana Eknath Patil [
28 Bapu Chindha Patil |
25.57 1.72
Total (Ha.) (Ha)
1 Nitin Khushal Patil 246/1 [ 1.24 0.10
35/2026 Waghali Chalisgaon | Chandrashekhar Khushal
2 Patil 246/2 : 1.26 0.09
2.50 0.19
Total (Ha.) (Ha)
1 Kautik Khushal Patil 160 | 1.16 0.08
. Kamalbai Nana Chaudhari
2 33/26 Takli Pra. Chalisgaon | And Government 22 : 0.85 0.12
Cha Nanda Baban Gavli
3 Chitrabai Kisan Gavali 43 ! 1.5 0.33
3.56 0.53
Total (Ha.) (Ha)
Grand Total ZIZ:L; (?_'ég)

[F. No. G197/MMR-JL 4th line/Damrun+3 VIgs/20A]
BHUVNESH KUMAR GUPTA, Chief Administrative Officer (Construction)
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